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Seeking an employment under the Railways,
on compassionate grouna, the #pplicant had
approached the authorities. No heed having
been paid to such of his grievances, the
4pplicant had approached this Tribunal in ;
O.A.No.373/04;which was disposed of on
29¢6,04 with a direction to the Respondents
to give due consideration to the grievances
of the 4prlicant,

2. On consideration, the department/
Respondents/Railways rejected the claim of
the Applicant on the basis of the report
furnished by their Personnel Inspector.

3., Now by filing the present O.A.No.
1125/04Aunﬂer Section 19 of the Administrative
Tribunal's Act,1995, the Applicant had
pointed out that several doaiments (in support
of the fact that his father was gainfully
employed under the Railways)were not taken
into consdderation, while giving‘consideration
to his cléim for employment,

4, In fact, métefials plzced on record
do n3t>show that the materials (now placed
as annexures to this O.A.)were ever taken
iﬁto.consideration w the Railways in course
of givin consideration to the prayer of the
Applicant. Even in the wunter, filed by
the Railways, it bhas not heen pointedly
answered about the materials (now placed on
record) to shmw that Applicant's father was
engaged under the Railways,

5. In the aforesaid premises, having

heard the “ounsel for both the parties,\f
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. this O.A, is hereby disposed-of with a
C%e,,wqw 2.1 0%

direcﬁicn to the Respondents/Railways to cive

Coh' O\WIM TR a fresh consideration to the grievances of
O'ft nol Q/H) (;’cvkoﬂ m 5/2‘&[0 the Apnlicant(pertaining to the prayer ~for
l f}"v ol ’m Q providing him an employment on compassionate
@m /@ ground) by taking into consideration several
bx Vkr) ,
f materials placed in the O.A.(as annexures)in
C /V’{(,&, | support of the fact that Applicant's father
was gainfully engaged unmder the Raidways at
%ﬁ M/ some point of time or other. The authorities
of the Railways, while giving reconsideration,

T
S;i]ol,[ should aive a personal hearing to the
) exam ine

Applicant (and/such other persons, as may be
specified by the Applicant)and pass necessary

consequential orders within a period of

%0 days from the date of receipt of a copy
of thés order. It is made clear that only
after verifying the factual aspects, the

Respondents/Railways should proceed to find

out as to whether the Applicant's claim

(for an employment, on relaxation of recruit-
ment Rulesjcan be considered or not in torms
of the scheme for pfox;iding emp loyment
assistfirxée on relaxation of rules,.
6. This O0,A. is, accordingly, disposed-of,
‘7.» Send ®pies of this order to the
" Respondents and to the Applicant in the
address given in the O.A. and free copies
of this order te also handed over to
Mr .B.S.Tripathy, Ld.Counsel appearing for

the Applicant and to Mr,.TlRath, ILd.Counsel
for the Railways, N ¢ A+
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